


BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN 
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MIs S. R. Solution 

ZONE BENCH, KOLKATA 

IN THE MATTER OF: 

Appeal NO. 6 /2024/EZ 

1. 

VERSUS 

The State Environment Impact Assessment Authority & Ors. 

...APPELLANT 

REPLY OF THE APPELLANT TO COUNTER AFFIDAVIT 
BY THERAA 

I, Santosh Kumar Ojha, male, aged 47 years , S/o late Sri 

Kameshwar Ojha at House No. 384/549 A, East Lane of N.S.C., 

Sheikpura, P.O.- B.V. College, Patna- 800014, do hereby solemnly 
affirm and declare as under : 

...RESPONDENTS 

That I am competent to affim the present affidavit for and on 

behalf of the Appellant herein. 1 am well acquainted and 

conversant with the facts and circumstances of the instant 

case and as such I arn competent to swear this afidavit. Copy 

of the sole proprietorship registeration. 

That The Appellarnt has preferred the instant appeal with the 

following prayers: 

AR 

GOVT 

(INDIA), 

Regu. No. 307/ 
Ergiry late-1401/2029) 

B!HAR 
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a) To cancel and/or quash and/or set aside the impugned 
order dated 13thMarch, 2024 by SEIAA (Annexure- A 
17 to the Mermo of Appeal), passed in consequence of 
its Resolution $2nd MoM dated 06th march, 2024 
(Annexurc- A- 16 to the Memo of Appeal) which per 

se was based on the recommendation of SEAC vides its 

MoM dated 27h February 2024 (Anncxure A-11 to the 

Memo of Appeal), wherebyy the proposal of the 
Appellant Unit dated 31" May, 2022 (Annexure A-I to 
the Memo of Appeal) for grant of Envionmental 

Clearance (EC) for establishment of CBWTF at Patna 

has been rejected. 

b) To cancel and/or quash anddor set aside the Resolution 

in S2nd MoM ofr SEAA dated 06h march, 2024 

(Annexure- A- 13 to the Memo of Appeal), whereby 
recommendation has been made to reject the 

application of the Appellant for grant of Enviroamental 
Clearance (EC) for cstablishment of CBWTF. 

c) To cancel and'or guash and/or sel aside the 

recommendation of SEAC vides its MoM datcd 27th 

Fcbruary 2024, whereby the proposal of the Appellant 
Unit dated 3| May, 2022 (Annexure A-I to the Memo 
of Appeal) for grant of Environmental Clearance (EC) 

for establishment of CBWTF has been rejected. 

d) Direct the respondents to consider the application of 

the Appcllant for grant of EC for establishment of 

CBWTF from the stage 4 ofAppraisal; 

That at the qutset it js submitted that the Counr AmaAM Stahe Evreme Tmpat eRomon 
filed by the Rihar State Pelltien Centrot Board (hereinater 
DSPCB') is a near reiteration of the contents of thc 
impugned order dated 13tMarch, 2024 by SEIAA, its 
Resolution dated 06th march, 2024 and the SEAC 

recommendation of rejection vide its MoM dated 27h 

February 2024, whereby the proposaV application of the 
Appellant Unit dated 31" May, 2022 for grant of EC for 
establishment of CBWTF at Patna has been rejected. It is 

ARF 
Reyu iiu. 30715 

&sguy üole-14/012029, 
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